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Present:

A'I'TENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPAI'IY LAW TRIBUNAL ON 16.l1.2017

NAME OP THE PARTIES Ambuja Cemcnls Ltd.
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Ravisha Infiaprojects P\1. Lld

SECTION OF THE COMPANIES ACT: I & BP Code 2016

NAME DESIGNATION IGNATURE
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ORDER
T.C,P, No. 567lI&BC/NCLT/MB/MAH/ 2017

1. The Learned Representative of both the sides are present.

2. The Petitioner is yet to supply the requirement of proposal of the name of the

IRP. Last chance granted to the petitioner.

3. There is no Reply from the side of the Respondent Debtor.

4. However, the Representative have stated that there is possibility of Setflement.

5. Under the circumstances the matter is adjourned to O6.,,2,2OL7 .
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